
- 

Sudhansu Shekhar, 

Shri. M. L. Paswan, Registrar Incharge. 

Learned Counsel Shri. A. K. Sinha is present on 

behalf of ~the applicantDefects noted in item no. 6,10.11 & 

21 of the Scrutiny Report must be removed by 27. 05.96. 

I 	 ( M. L. Paswan ) 
PKL 	 Registrar I/C 

2/27.5.96 	 Shri M.L.Paswan, Registrar I/c 

s 	 Defects have been removed, Shri A.K.Singh, 

learned counsel for the applicant is present. Let the 

- case be placed before the Hon'ble Bench for admission 

on 15.7.96. 

M.L,Paswan .) 
Registrar I/c 

3/ 15.7.96 	Crunsel for the apJ1icant.: : Shri A.K. 5inh 

djourned to 23.7.95 for admission as 

prayed for by the larned counsel for the applicant, 

(N.K. Verma) 

Iviember 



4.1 24.7 .96 

— 326/96 

Couflssl for the applicant 	Shri Sunil Kumar. 

Heard Shri Sunil Kumar, the learned counsel 

for the applicant. lesue notices to the respondents 

returnable within six weeks. List this cas on 17.9.97 

for admission haarin. 

V 	 (N.K. Vera) 

V 	
Menber 07 

Shri Sunil Kumr, the counsel for the applicant.; 

Shri Llit Kishorè, the wunsel for ttle 

respondents 	
V 	 V 	

V V
1 	

V 

5./ 17.9.96. 

Shri Ulit Kishore priys for four ueeçs time, 

to file rep]4. Time is V ciranted. Reply to be riled wit1inV 

four weeks. Rejoinder, if any, rmy be filed1 with.n 	o n e 

week theraftsr. The matter be listed on 8.11.96 

before the renistrar for completion of ple41no6. \  
V 	 V 	 •V 	

V 

I 

/CBS/ 	 (K.D. Saha) 	
V 	

(v.N. Mhrotra 
V 	1ember () 	 Vice-chairman 



OA - 32/96 

Sri. N. L. Paswan, py. Registrar. 
S.. 

The learned counsel forthe applicantis absent. 

!W/s has not been flied. Let 11.12.96be fixed for filing the 

W/s. 	- 

M. L.Paswn 
PKL 	 . 	Dy. Registrar 

7/11.12.1996 	 The learned counsel for the applicnt 

Nr. A.K.Sjnha is present. W/s hs not been filed. 
Put up on 29.1.1997 for filing W/s/' 	- 

M.L.Pawa ) 
Registrar I/c 

8/29.1.1997 	 The learned áounel'for the applicant Shri 

A.K.Sinha is present. None for the respondents. 

W/s is staEed to have been received by the learned 

counsel for the. applipant,but the same is not on the 

'ecord. The office is directed to very and place 

the same on the record. Put up on 14.2.1997 for 

W/s and rejoinaer, if any. 

( S.P.Sitha ) 
MPS. 	 XV.Registra.r I/c 

( 

I.. 	 •, 

I 



1! 

S 	

S 9/14. 2.1997 	 The learned counsel for the appjjcant j4 

Shri A.K.Sinha is present. None for the 

respondents ... The learned counsel fOr the 

app 1icnt submits that he received the cy 

of. the W/sn 27. 1. 1997. On pqrvaal 1 of the 

record it appears that the W/s is not on the 

v A . 

liPS. 

record. Office is again directed to trace out 

the same and place it on the record .irrnediateiy. 

Put up on 24.2.1997 for W/s dd rejoinder ifany. 

S. 
y.Registrar I/c 

10/24.2.1997 

4 

/ 

I1P5. 

11./ 6.3.97. 

/CBS/ 

The learned counsel for the a  pp 1 ica nt 
,Shri A.Icsjnha  is  present. None for the respondents. 
/ On perusal of order no.4 dated 24.7. l9?6 it appears 
that the instant app1jction was adjourned to 17.9. 1996 

J/ 

for adthissjon 	W/s has been filed in i±1iis case. 
The learned counsel for the applicant: Submits that 

he will file the rejoinder to the W/s during the course 
of the day. In the circurrstancçs, let it be listed 
bef ore the Hon 'ble Bench £ or 	 ( 
'.r4g on 6.3. 1997. 

( S.p.inha ) 
D. Registrar I/c 

Shri S. Kumar, the counsel for 'the applicant. 

Shri Lalit Kishore, the learned Addi. Standing 

'counsel for the respondents is not present. List it on 

10.3.97 with the name of Shri Lalit Kishore, the learned 

counsel for the respondents. 	 I 	\ (/ 

/ 

	

(5.R. Rdie 	 (V.N. Mehrotra) 

	

flember (A) 	 Vice-chairman 
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iI.i 10.3.97.i 	15hii A.K. Sinha, the counsel for the applicant. 

Shri Lalit Kishore, the Addl. Standing Counsel 

for the respondents. 

- 	The learned counsel for the applicant states that 

he has filed rejoinder Ofl 

brought on record. Pleadings in this case are complete. 

Heard iearned3 counsel for the applicant on 

admission. dm1t. List it on 34.97 for hearing. • 

/ 

	

.CBS/ 	 (S.R. Adig) 	 (V.N. ilehrotra) 

ilember (A) 	 Vice-chairman 

	

.13 / 30.4.97 	List thi6 case an- 22.7.7 for hearing.  

/CBS/ 	(K. Muthu Kumar) 	 (V.N. Mehrotra) 
Ilember (A) 	 . 	 Vice-chairman 

	

14/22. 7.97 	List-for hearing on 09.09.1997 •  

' 
Vice-Chairman 

	

9.9.97. 	List it on 13.11.97for hearing. 

icL, 	
U.N. Nehrotra) 

Ilember (A 	 - 	Vice-chairman 

	

13i1.97 	 List on 16.1.98 for hearjn 	 - 
Fv 

(V.N. ehrotra) 
Vice-Chairman 
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17/16 .1 .98 	List it on 24.3 .98 for: he.ri. 

\' 
V.N.hrotra

SKS  
	) 

Vice-Chairman 

18.1 24.3.98. 	Shri A.K. Sinha, the counsel for the applicant. 

None for the respondents. 

On the rquest made on behalf of Shri Lalit Kishore 

the Addi. Standing Counsel for the respondents, the case 

is adjourned to 29.5.98 for hearing. 

(L.R.K. 	 (V.N.Mehrotra) 

Member (A) 	 Vice-cl 	man 

19./ 29.5.98. 	On the request by the 1earnedcounsel for 'the 

applicant, the case is adjourned to 28.8.98farhearing. 

/CBS/ 	(L.R.K. Prasad) 	 (V.N. Mehrotra) 

Member (A) 	 Vice-chairmen 

20/28.8.1998 	 List for hearing on 26.11.1998,., 

( L. R . Prasad) 	 V,.Mehr otra ) 
Member eA) 	 Vjc-C1iarri 

21/26.11.98 

SKI 

List on 04.02.1999 for hearing. 

(Lakshman J) 	 L.R.K.Prasad 
Mernbe r (J). 	 memb e r (A) 

jJi 
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22/4.2.1999 	 siri 	 cOun€l for the applicant. 

-. 	 .. 	 . .•• on the.%request  of the learned counsel 

for the applicant, 'list. itfor hearing on 30,4.1999 

OdLV.. 
( Lakabman Jha ) 	 ( L.R. iç Prasad) 

MEG. 	 Member (J) 	 Member A) 

23 
3.5.99. 
CM 

héaHng. 
'S 

(L.R.K. PRASAD)•, 	•. - 
(A) 

(S. NARAVAN) 
vICECHMIRMA 

Z5/22.07.99 On iequest.. put-up this matter on 

07.09.1999 for heari. 

(Lo R, K. Prsad) 	 (.Narayan) 
Member(A) 	 Vice-Chajan 

Ljst it for hearing on 1.7.991 

(Lakshman Jha) . 	. (L.R.K.Prasad) 
Mernber() 	 Mornber(A) 

24./ i;7.99. 	.-. 

on the request, let it be listed on 22.7.99 for 



26/7.9.1999 On the request made on behalf of the 

learned counsel for the applicant, list 

for hearing on 28.10.1999. 

rn/ 
Lakshrnan Tha ) 	 ( L.R.IçPrasaa 
Member (J) 	 Member (A) 

 

27/28.1 0.1999 on the request iñade on behalf of the 

for the applicant, let it be 

listed for .heaing on 9.12.1999. 

13ha ) 	 ( L.R,Iç.Prasad ) 
Member (J) 	 Member (A) 

. .- 

	

28/9. 12. 1999 	Shri ?marnath proxy couksel for the applicant. 

On the reqist made on behalf of the 
'learnbd cosei for the applicant, list it 
for hearing on 20.1.2000. 

( Lakshman Jha) 	 K. 	saa ) 

	

M I. 	 Member (J) 	 Member (A) 

29/20,01.2000 	For want of time, list. it on 07.03.2000 for 
he4r.nig. 

	

k.jana) 	 S.Narayan) 
S Aj 	Member(A) 	 Vice- Chairman 

30/072,03.2000 	Shri A.k.Sinha, counseL for the applicants. 

Shri G. K.pazwai ASC for the respondents. 
On request, list it on 06.04,2000 for hearing. 

Si'J 	(L.linl.ngliana)/M(A) 	 (S.NItrayan)/v.C. 



32 6/ 96 

31./ 6..4.2000. 

For want of time, hearing is adjourned to 

22.5.2000. 

• 

	

PRASAD) 	 ••• 	 (S. NARYAN) 

	

MEMBER (A) 	 VICE-CHAIRMAN 

	

32./ 22.5.20Q0. 	 • 

For want of time hearing is adjourned to 24.7.2000. 

/cos/ 	• • . RiSAD) 	 (S. NARAYMN) 

	

MEMBER (A) 	 VICE...CHAIRMm 

33/24.17. 2000 Shri A.}çSinha, counsel for the applicant. 

None for the xèspodents. 

for hex i ng on 22.8.2606. 

(L.1iana) 	 (Ladnha) 
Member (A) 	 Mber (J) 

.8.2000 	Shri A.K.Siflha..counsel,for the applicant. 
None for the respondents. 

:For want of tine, list it for hearing on 
19.10.2000. 	 • 

(L.H 	a) 	 (L.dha) 



5/19.10. 2000 	Shri R.cVerma for 	A..k,,. 	pounsel 

for the applicant prays for time. List it for 

hearing on 27.11.2000. 

L 	 ( 	H in lana ) 	 C Lakhman Jha ) 
Mr. 	

- 	 M mber (A) 	 embe 

36/27.11,2000 : 	On the request made on Dehaif of the counsel 

for the applicant, let itbe listed agin on 
21.12.2000 for hearing. 

	

skj 	(L.R. K.rasad)/M (A) 	 (S .Narayan)/V, C. 

3 7/ 1.12. 2000 	For want of time, let it be listed for 
hearing on 28. 2, 2001, 	 - 

.:.' 
L.L.,K.Prasad )/M(A)/ 	( S.Narayan )/\f.C, 

38/28.2.2001 	On the request made by the learned counsel f 

the applicant, list it for hearing on 20.3.2001 

QVI  
SRK/ 	(L. HMINGLIANA)/M(A) 	 CL. JH)/M(J) 

39./ 20.3.2001.. - 	•- 	- 

For want of D.6., hearing is a ournedto 2.5.2001. 

/CBS/ 	 (L. HMI GLIANA)/I1(A) 

40/02.05.2001 : For want of time, the hearing is adhourned L 
to 18.07.2001. 

s]çj 	(L.R.K.Prasad)/M(A)' 	(S.Narayaz-i)/V.C. 
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41./ 18.7.2001. For want 	 earing is 

adjourned to 13.9.2001. 

	

/CBS/ 
	

L. HP1INGLI INA)/f1(/) 

42./ 18.9.2001. For want of D.B., hearing is adjourned 
a 	

to 2.11.2001. 

/cs/ 	 (LR- PRASD)/M(I4) I 

-- 

43/02.11.2001 1 	Since DB is not available 	).ist 

iton 02 • 01 .2002 for hea ring, 

skj 

44.! 2.1.2002. Shri A.K. Sinha, counselfor applicaritT 

Shri G.K. Agarwal t  counsel for respondents .fl 
As D B nxt is not available, list it on 24.1.2002 

for hearing. 

/cesf 	 (L.R.K. 1RASID)/(A) 

4 5/ 4 .0.002 	MZ. .,K.Sinha;,.' forthe applicant 
- None for the respondents. 

As praye for, lis it on 04.03.2002 for 
hearing. No fuzther adjournment sha)i-"pe granted. 

.LLSq 4fh Nee lam)/VC 

46/4.3 .2002 	For want of D.B., list it for hearing 
on 15.4.2002. 

	

51<5 	 (B . N.S I gh Neelam )/V . C. 



47,"5r 4, 2002 	 Fr wat .f time .. be ljsteá for hearing 1 	
1 0.5. 2 02 

sc1r 4;:M Tr 	 4 
(Sarweshwer Jha )7i1(A) 	( B.N.ingh Neelrn )/vC 

1
48/1 o. 0. 5 . '41 

1 
002 

Mr. A.K.Sinha, for the applicant. 
None for the respondents. 

Let it be listed on 20.5.G2 for hearing, 

skj 	CLPr- vi (A) 	 (B.N.h Nee1am)C 

/ 
49/20.05 .2002 : 	Mr. A.KaSinha, counsel for the nn1iean 

None _for the respondents. 
L/c for tbe applicant prays for a 

short adjournment. Since the matter is of the year 
1996, reluctantly the prayer so iade is allowed., 

Lt Ctit on 30.05.2002 ?~~hearing. 

(S.Jha/M<4—T 	 B.t.SinhNee1),A1C 

A prayer is made on kehaif of the 

applicant for Short adjournnrt. The matter is 
of the year 196. As prayed for let this item 
be li.'~t", Ior.hefinq on 15.7.2 00  

($reshwar j)a )/M(A) 	( B. It Sinh we lam )/VC 
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